Demand for a Joint Parliamentary Committee to examine irregularities and malpractices in Indian Premier League (IPL)
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SHRI BASU DEB ACHARIA : Madam, everyday new facts are coming out. Startling revelations are there. There has been a

large scale corruption and a number of people are involved. New names are coming out everyday in this regard. This is the
biggest gambling in our country. This is not cricket, rather it is business. They have misused it and they have used the



Mauritius route to avoid taxes amounting to thousand crores of rupees and the Government is sleeping. The Government was
sleeping. Was the Government not aware of such a murky deal taking place in the country and there was such a large scale
corruption in the country in the name of cricket? From its inception, we have been demanding that unless there is a Joint
Parliamentary Committee constituted, truth will not come out. In 1991, there was security scam in our country and the entire
Opposition demanded a JPC. The Government acceded to our demand and a Joint Parliamentary Committee was constituted
in 1991. There is an urgent need for such a Joint Parliamentary Committee now.

I would urge upon the Government, in order to find out the truth and fix up the responsibility of such a large scale corruption,
that a Joint Parliamentary Committee should be constituted immediately and there should be a thorough probe to find out the
truth in this murky deal and large scale corruption.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, you will kindly remember that this issue was raised on last Monday by me
and many other hon. Members of the House. What is the issue and why are we demanding a Joint Parliamentary Committee?
Shri Pranab Mukherjee has ordered a Departmental Inquiry and that is going on. We have nothing to say on that. Let the
official machinery take its own course.

But the issue is it is a massive scam, unparalled in the history of independent India. It is an unimaginable violation of law
and huge funds are involved. This was all taking place for the last two years under the nose of the Government.

| am sorry to inform the House that in a written official communication that the IT Department had sent to the Standing
Committee on Finance — the Report of which was placed before the House - that no income tax assessment has been made
as yet. The hon. Chairman of Standing Committee on Finance is present here. Not only that. They have also said that the
income tax assessment will be made after 21 months.

| am a tax payer and my assessment is made every year. Why was the IPL granted this unpardonable privilege to get the
assessment after 21 months? So, it is not that it has happened today. It was happening all along.

| would request the Government to kindly ponder over the failure of the agencies. It was continuing for two or three
years. The IT Department says that they cannot make the assessment before 21 months. Therefore, it is a grave failure of the
law enforcing agencies. Therefore, it has to be looked into.

Why do we demand JPC? | was a Member of the JPC constituted in 1991. My hon. Friend, Shri Jaswant Singh, was
also a Member. At least two of us are here. We are demanding JPC because (1) it has a long hand; (2) it can utilise multiple
agencies of the Government; and (3) JPC comprises Members from all the parties. It will not be a game of the Opposition. All
political parties which are there in the House will be represented in JPC.

Therefore, that will be the only appropriate forum for investigation. This was accepted by the Government when Shri
Narasimha Rao was the Prime Minister and when the present Prime Minister Dr. Manmohan Singh was the Finance Minister. It
goes to the credit of Dr. Manmohan Singh that he had accepted the JPC in 1991. Now, he is the hon. Prime Minister. So, why
should there be double standards? If Harshad Mehta episode had attracted JPC, why will the IPL not attract JPC? That is our
basic point.

Lastly, the Government should come clear. It is in the interest of the Government and it is in the interest of the Ministry
of Finance that they should come clean and prove before the country that they are for appropriate inquiry and that they are
not going to save any political person who might be connected with this scam, whether they are Ministers or not.
...(Interruptions)

MADAM SPEAKER: Now, we will take up Question Hour. Question No. 401. Shri Subhash Bapurao Wankhede.

...(Interruptions)
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MADAM SPEAKER: The hon. Leader of the House would like to say something. Please sit down.
...(Interruptions)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): You are demanding a reply from me, but when | get up to reply,
you are also getting up. ...(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.
...(Interruptions)

SHRI PRANAB MUKHERJEE: Hon. Members, you demanded that | should respond. | got up to respond, but still you are on
your legs. What is the point in it? ...(Interruptions)

MADAM SPEAKER: Please sit down.
...(Interruptions)

SHRI PRANAB MUKHERJEE: When the Leader of the Opposition speaks, | can understand it because the hon. Speaker has
allowed her to speak. But if everybody wants to speak, then it is not possible.

My most respectful submission is that | do not get the notice for suspension of Question Hour. Hon. Speaker gets it and a
copy is given to the hon. Minister of Parliamentary Affairs. | was told that notice for suspension of Question Hour has been
given by some hon. Members and that they are going to raise the issue of establishment of Joint Parliamentary Committee in
respect of IPL. When the hon. Members raised this issue of IPL on the other day, in response to them, though not
immediately, | came and said that we have already instructed the Department and the agencies concerned to carry on the
raids. Now, the hon. Members have raised this issue again. | have noted everybody's suggestions.

In these matters, decisions are taken after due diligence and after due consideration. It cannot be an instant reaction
like an instant coffee. Therefore, the Government will have to ponder over it.

| will communicate the sentiments of the hon. Members to the hon. Prime Minister. As and when the Government takes a
decision, we will come to the Parliament. This is a parliamentary matter. Still the Parliament Session is continuing. Let us wait
for some more time.

MADAM SPEAKER: Thank you. Itis over now.

Question No. 401, Shri Subhash Bapurao Wankhede.
...(Interruptions)

MADAM SPEAKER: Hon. Member, you have already spoken. Please let us continue with the Question Hour.
...(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.

(Q. NO.401)
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At this stage Shri Shailender Kumar and some other hon. Members come and stood on the floor near the Table.
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MADAM SPEAKER: Shri Subhash Bapurao Wankhede, you please put your first supplementary question.

&€ (cTdYIe)
A FAY QT TARS: HEAET TG, T G F Aol H TWER TG AR & o G FAA 55 R G
st ST I, ...(STSU) FAT WHR 3T FATT S5 A Tl d¢ el 3R 3T 5T Sed el H FRAS
FEM?... (ST N F & ToT H Aol 3R FTodlel W T 3R ST arell A TE&AT Sl off Wl ol...(STT)

T TWHR & I SR ST g7 ...(STGUI) 3R & off TP 58 Totl # a1 e 3o W ¢ 3N T gl
3RMeTh 3R TSiel ForeX 1 30T FT 3aRalidd &7...(SIae)

H WER § AT FA § & &M & G T H okl dlell wleholl RIS H UL I el & T WAR Fg W FlefeT
ST THEE Feholl NG Soflel dloll W FS F S FNAS N ST 3R 378 3 e forar v, (cgaens) Far

TWHT VN A Fefel Tollel W TAR & W §2....(SGEA)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
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The Lok Sabha then adjourned till Twelve of the Clock.
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